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PN THE CENTRAL ADMINISTRATIVE TRIGUNAL

AT HYDLRACAD
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0.A. No. 1293/94.

)

1

Bhegegm Raj «o Applicant,

Vs

+« The Sub Divisional OfPicer, B
Phoney, Nizamabad.,

. The Telecom District »nginaar. .
Nizamabad. . ;

The Chief General Manager,
. Telecommunication,
# Doorganchar Bhavan,

Hyderasbad, , +- Responden ts,

Counssl for the App'l'icant (~Mre K,VENKATESWARA RAD

Counsel for thes Mospondents Mr. N.R.DEVARAD, Sr.CGESC.

i

CORAM ¢

i
THE HON'SLE SHRT JusTIce V.NCELADRI RAD : viICE CHAIRMAN

THE HON'BLE SIRI R. RANGARAJAN : MEMBER ( AOMN, )

/\O\
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©1,3.193) to 31.5.1949, The?eafter his sorvices wo-o Loy instod

| . ‘ ka\\ L\—w\‘ : \‘f\‘\\

1}3.”0.}2‘13/94. Datn 7._-‘{___.1n.mrm.

JURSMZI N T

Tas por Moa'ble Sey Hodangarafan, Mewber(tdministeat- v, I

Herard Zri noVen<ateswara Rao, learned counsel fur the

 a9ol1cant snd Sri N.i,Devaraj, learned -tanding Counsel for

the resuoandents,

}

‘} L
2, ! Thne apslicant plesds that 12 was initially enranad
R o

as Casusl Masdoor under t)os control of the responients with
cffece from 13,10,1%83 w¢ 30, 11,1934 and the:: frer he WAS
en ja yzd wrrioiically i,e, from 1,1,1985 to 31,3,1935; 1.3,.1986

to 30...1936; from 1.12,19%7 to 31.3,19:12 gpa lastly from

- and latsr re was not re-engazed, Thnis CL nzs been file]

X +
Praying Lor & azclacarion thist the applicant L8 entitlog

AOr LEE A et a3 Cagual Mazdoor und r the contrasl of

S .

'T&l:CD‘-UL“tflut hnginaa . Nizamabag In tevrms of tha inst-

radtinns 1“5ULd Ly thz Director Cenaral, Telacommunic:itinn
A .

}und-élso 3% prr othe Lr,NO,TA/LT/1-2/1T1 dt. ?1,10,1771 ang

- L..do.-h-\"/\lJa /lorr, de. 22,2,1993  issyes Dy k-3, by

holdlun th=t the “ltion of the resnondents in not reengeaing
§him a5 illegal,. arbitrery, disoriminotory anj vialative of

ﬁrticJeu 1d « 14 of the Constitution of India,

~

3. Poohe 02 the degai) given by tne applicany, ne war
not enjayel after 31,5.1989 for any considereble nerjosd,

Hun;c, th: juzstion of condoning thz bLreak does nat arise,

-
I.

AS sucn, he is not eligivle te claim Seniority on the basis

of his earlier service in dicferent cpells.

4, In view Of what is stated by the applizant, ic 2
Nes to ue uresamsid that he hadl gaired sore eéxperiance jin

the wock in the relecom [.epactment, 3o, it {5 {in the

}“/T ceis-

- -.\ UL\’
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i hiieient ot Lthy duparteat, lf he 13 enjogud §n preieieuce

to A 11u.her whwnev ‘r work 1is dViildble . 50, enly the rwi
celict that can Le jruntad {s5'to direct tqe 2l renpundent
LO re-eng.:ge the appliCdnt as Casyyl HMazdoor in' preference
Lo Iresiiers wheuever there is wofk. If the appiicant is

going to we engased in pursuance of this ordcr,'none shall

be retrenchzd who are nlruady in service,

5. The OA is ordered accordingly at the admission

Stage ip&clf,‘ Np'costs./ﬂ ' o
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Court Ot'lwr
 Zentral Adniinistrative Tribuns | |
HYdt..l L'Jq\.\ Bew ch 7 !

Hve.. .)i-d- i

1

«To

1. The Zul Livisicnal OfflCeI, fhones, Nigzamabad,

12- The “I¢Yrcom® D‘LtIlCt Engincer, Ri- amabad.

'?3. The Chief Ceneral Manager, Telecommunication,

Lovrsanchar Chavan, Eyoerabuo.
_ﬂf’bnc COpY to Mr.K.Venkiteswar Rdo, Advocate, CAT iyc.
5 One co;y to L:.n.R.LevraJ, Sr.CSC.CAT. 1V a, l
6 One copy to Librar., CAT,Hyd,

.y}7. Ong fl.&re copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0.A. 386/97 Date of deciéion: 10.4.97
Between:

P.V.V, s§tyanarayana' , ooe applicant

And

1, The Sub Divisional Officer,
Telecom, Palakol.

2. The Telecom District Manager,
Eluru,

3. The Chief General Manager,
Telecommunication,
Doorsanchar Bhavan,
Hyderabad. ) «.. Respondents
shri K.Venkateswara Rao ... Counsel for applicant

Shri v.vinod Kumar, ACGSC .+s Counsel for respondents

CORAM

HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER&@&DMINISTRATIVE)%

ORDER

Heard Shri K.Venkateswara Rao for the applicant

and Shri V.vinod Kumar, ACGSC., for the respondents.

a
2. The applicant was disengagedhlong time ago i.e..

in June;‘1989. He has not been given any work after that
date. The applicant submits that he has worked for more
than 850 days during the year 1986-89 and has thus gained
some experiénce of departmental work at the level of
casual mazdoor. There is no legal right nor any sScope, to

admit such long-delayed cases. However, if any work is

available, and if the current rules, prdcedures and practices

in the department enable the respondents to show some

consideration to the applicant in view of his past association
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0.2,386/97
To
i. The Sub Divisional Officer,

2.

3.

Telecom, Palakol.

The Telecom District Manager,
Eluru.

The Chief General Manager,
Telecommunication,
Doorsanchar Bhavan, Hyderabad.

One

One

Cne

One

One

copy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd.
copy to Mr,V.Vinod Kumar, Ad4dl.CGSC.CAT.Hyd,
copy to Hon'ble Member(A) CAT.Hyd.

copy to D.R.(A) CAT,Hyd.

spare Copy.
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OYPEL BY CHECKEL By
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COMPAREL EV : APPFOVED BY - -
|
IN Dhi CENCRAL ADNINISTRATIVE TRIBUNAL
IYLERABAL BENCH AT HYLERABAL

'

THE HON'BLE MR,JUSYICE
' VISE~CHAIRMAN

THE HOIN' BLE MR, RAJENDRZ, PRASAL: M{ )

Dateqs 36 —(y\ ~1997
C RBERAF DGMENT

Mcia&s/-['{ .,E'{a/co fani\-fo.

in

C.ih o, 3 86 O\j .

T.& Moo (Wep e )
: ' |

Ac‘u;nitte

Issued |

and Interim directions

|

, - |
. ' .
+Disposed of with directionséd~di”LC@kufﬁﬁﬂ“

T — C;?MK%L_
Dismigsed. . ‘ . . ,

Dismissed as withdrawn

Dismissed for default.

Crdered/Re jected,

Ko order as to co
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